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it was settled like this. Dr. Ram Kripal Sinha, 
on behalf of the Business Advisory 
Committee, will go to the Prime Minister and 
ask him to give a statement in the House on 
what he wants to do on these books. This de-
cision was taken. I want to know from the 
Chairman and Dr. Sinha if this is true. 

SHRI BHUPESH GUPTA: I stand by my   
right. .. . (Interruptions). 

DR. RAM KRIPAL SINHA: You were  
also  present in  the  meeting. 

The members raised this point and this was 
included as a 'no-day-yet-named' motion.. . 

(Interruptions) 

SHRI BHUPESH GUPTA: Short duration 
discussion also. 

DR. RAM KRIPAL SINHA: The rest the 
hon. Member has put before you. So, it was 
decided like that and I was asked to consult 
and it was decided that a decision would be 
taken after that. 

SHRI BHUPESH GUPTA: Therefore, Sir, 
you keep it pending. If this is the Motion, I 
would move a motion, I would move an 
amendment to your Motion, to the Business 
Advisory Committee's recommendations, that 
this be included and, tomorrow, when you 
bring forward the Motion, it would be put to 
vote. 

MR. DEPUTY CHAIRMAN: It will be 
considered. The Chairman has gone through 
the    proceedings    of the 

 
The House then adjourned for 

lunch at eleven minutes past one of 
the clock. 

The House reassembled after lunch at four 
minutes past two of the clock, Mr. Deputy 
Chairman in the Chair. 

SHRI R. NARASIMHA REDDY (Andhra 
Pradesh): Sir, on a point of order. You 
informed the House that Mr. Rajnarain has 
not made the remark attributed to him by Shri 
Amjad Ali. When that issue was raised, Mr. 
Rajnarain said that it was not he who made 
that remark and that it was Prof. Ranga who 
made the remark. The Members asked the 
Chair to look into the proceedings and inform 
the House who has made the remark, and that 
whoever has made the remark should 
apologise to the House. I will request you, 
Sir, to look into the second aspect of the 
matter. 

THE  GRESHAM     AND CRAVEN  OF 
INDIA      (PRIVATE     LIMITED   (AC-
QUISITION AND TRANSFER OF UN-

DERTAKING BILL, 1977—contd. 

SHRI KALYAN ROY; Sir, I was just 
referring to one stark naked fact that on the 
one hand the public sector was improving its 
performance and was doing a magnificent 
job; on the other side, in the private sector the 
picture is dark, dismal and one of total glo-
ominess. Then, I come to the point, what was 
the sickness. And there, unfortunately, there 
is one dimension, enormous dimension. 

However rigorously Mr. Fernandes may try 
to find out the other dimension,  there is no  
other dimension. As 

House. Shri Rajnarain has not said anything 
objectionable or derogatory to the Chair. 

(Interruptions; 

SHRI SAN AT KUMAR RAHA: Dr. Ram 
Kripal Sinha should say something. 
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[Shri Kalyan Roy.] a matter of fact, so far 
as this Gresham and Craven of India (Private) 
Limited of Calcutta is concerned, there was a 
question of mine dated the 6th April, 1972. I 
asked whether the Govern-ment was aware 
that according to a recent survey so many 
units had closed down and, if so, whether it 
was because of mismanagement. The reply at 
that time given by Shri Moinul Haque 
Choudhury was: "The following industrial 
units in West Bengal which had closed 
because of various reasons, including 
mismanagement, have been taken over under 
the Industries (Development and Regulation) 
Act." I am replying not only to the point of 
view of Mr. Fernandes regarding the other 
dimension, but I am also referring .to a 
regular propaganda barrage which has been 
built up by the private sector today saying that 
this takeover is a. dogmatic approach. The 
management is not entirely responsible. They 
are not so dishonest and scandalous as we 
make them. They are better than what they are 
actually. They also carry on a propaganda 
now supported by the big business press 
saying that it is because of labour indiscipline, 
go slow, and the strike that the factory has 
closed down. The Government of West 
Bengal made two analytical studies regarding 
the causes for closure of industries. In reply to 
my question of 8th April, 1972, it was stated 
that the first study of 54 units closed down 
employing more than 100 workers per unit 
showed that labour unrest was the cause in the 
case of 29 un'its. A subsequent analysis of 76 
cases of closure which occurred during the 
year 1971 and continued to remain closed on 
December 1971, revealed that the causes were 
as follows: labour violence—nil: Gherao—nil 
and litigation and inter-management 
disputes— 10.5 per cent. These are stark 
realities which any analysis of the situation 
will reveal and it was revealed by a Com-
mittee set up by the Government of India to 
go into the causes. Now, Sir, I come to the 
question of compulsory cost auditing of 
industries. It should ha^e been introduced 
long back.   But 

the previous regime delayed it and did not like 
this cost auditing of industries. Then a 
question was asked on 28th November, 1977. 
Shri Shanti Bhushan replied. I asked about the 
number of units subjected to cost auditing 
system and the findings thereof. The findings 
are under-utilisation of capacity in some cases 
and high profitability in some cases. These are 
the factors and the causes which are making 
the good industries and the basic industries 
which are absolutely essential for the people 
sick. Sickness was nurtured in this manner 
with the collusion of the past Government. 
But they at least took some steps. This 
Government is faltering. That is my 
allegation. Sir, the question about 
underutilisation of capacity in the private 
sector industries again came up. The question 
was asked on 19th August, 1976 when Mr. 
Pai was the Minister. He gave a long list of 
unrelated issues. He was avoiding, if I may be 
permitted to say so, to reply to the question 
which was put to him categorically as to how 
far this underutilisation was deliberate. 

Sir, even Mr. Raghunatha Reddy said on 
21st May, 1976 that more man-days were lost 
not because of workers" action but because of 
the action of the management. Sir, I am 
quoting what Mr. Pai said; "Industrialists are 
not utilising the capacity because it may be 
that some of the units are having problems 
and we are looking into them. We are calling 
for statements in most of the major industries 
as to why some of the units are not capable of 
going as high as others have gone." I would 
like to know from Mr. Fernandes whether this 
has been further pursued. Then, Sir, when I 
further pressed him that I would like to know 
whether some action would be taken against 
those employers who are deliberately cutting 
down production, Mr. Pai replied: "We 
propose to bring forward an amendment to the 
industries (Development and Regulation) Act, 
and if there is any deliberate cutting down of 
production in order to manipulate the market, 
then we shall severely deal with that unit."    I   
would    like    1o  know  from 
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Mr. Fernandes—of course, he is there for the 
last 8 months and he has recently taken over 
the Industries Ministry—as to what action has 
been taken against those industrialists and 
manufacturers who are deliberately cutting 
down production. Or, is it his case that there 
is not a single industry, not a single unit 
which is guilty of this offence? What about 
the jute industry? What about certain textile 
units? What about certain engineering units? 
Is he aware of them? But neither the past 
Government nor the present Government 
have taken any action against those who are 
deliberately unutilising their capacity or are 
not fully utilising their capacity. And there, I 
say, Sir, the units have been slaughtered deli-
berately because the money is being invested 
elsewhere where the profit is high. 

Sir, I may give some examples, not many. 
Take, for example, the National Rolling and 
Steel Ropes Ltd. This reply was given on 5th 
December, 1977 by Mr. Shanti Bhushan. 
What are the irregularities as found out by an 
investigation conducted by the Company 
Affairs Department? I quote from the reply: 
"Irregularities in the sale of some of the 
machineries of the Galvanising Plant and 4-
Block Wire Drawing Machine, valuation and 
consumption of lead and zinc, purchase of raw 
materials like M. S. rods, billets and square 
bars; (iv) Certain payments were found to 
have been made without proper supporting 
vouchers." Then, Sir, there are various other 
charges of misappropriation of provident fund. 
The Kinnison Jute Mills Company has 
defaulted in making provident fund dues to 
the extent of Rs. 99 lakhs. Amounts payable to 
the Jute Corporation of India by the Kinnison 
Jute industries amount to about Rs. 83 lakhs 
for the jute purchased by them. So, Sir, this is 
the picture. I have pointed out about the 
Kinnison Jute Mills. Mr. Fernandes must be 
aware that these Mills have not paid nearly 
Rs. 83 lakhs to the Jute Corporation of India. 
No step has been taken. If the Government has 
been serious to tackle 

the economic crimes of the industrialists, by 
this time they could have taken some steps. 
But no steps have been taken. As a matter of 
fact, one after the other these mills are being 
closed. But the investigation by the Company 
Affairs Department, the investigation by the 
Finance Ministry show that the mills are 
being closed not because I go on slow or I go 
on strike or I am not giving proper co-
operation to the management, but because you 
are taking all the money and investing it in 
multi-storied buildings or in buying up 
property and this and that. 

Then. Sir, there is the Aluminium 
Corporation of India which belongs to the 
house of the Singhanias and one of the 
biggest units. They have closed down for the 
last four years. That is one of the best 
aluminium factories near Asansol. And what 
are the findings of the Department of 
Company Affairs? I asked this question on 
the 5th December, and Mr. Shanti Bhushan 
replied. I am quoting a few paragraphs from   
his  reply. 

Amongst the many economic offences he has 
pointed out that one is apprehension of under-
valuation of the property sold and the other is 
the issue of bonus shares on capitalisation at 
reserves and surplus in the year 1971-72 and 
non-compliance of various other provisions 
of the Company,lew. • 

Even the massive financial assistance 
which was given by the I.R.C.I. to various 
managements has been misappropriated. Mr. 
Patel has himself admitted in this House that 
about 13 industries which have got massive 
assistance are not giving any report to the 
I.R.C.I. and they are on the verge of closure. 
One of the reasons is that the present board of 
directors also consists of the old directors, 
who go on playing the same game, making the 
industries sick. The I.R.C.I. has been a failure 
in my opinion because the I.R.C.I. has kept 
the old structure in tact. When they took over 
the Bengal Potteries they    kept    the    old 
people 
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[Shri Kalyan Roy.] 
there. Result, Sir, is that misappropriation and 
loot continues. The alternative was to drive 
away those people who were responsible for 
sickness, for misappropriation, for plunder, 
for loot but they have been kept in tact. Natu-
rally, what do you expect from them? They 
carry on their old game. They take more 
money from banks, more money from the 
I.R.C.I. and invest it here and there. One of 
them, Shri Dharama Vira, I.C.S., formerly 
Governor of Bengal, who is also responsible 
for the present position of Bengal Potteries, 
has been now given a high position and he is 
requested to go into the various police laws in 
the country. 

Sir, in the Hindustan Pilkington—I am 
giving one after another—, a multinational 
company, which was managed by Mr. 
Talukdar, who has recently died, all the 
balance sheets are false and the factory is on 
the verge of closure. It is employing about 
1600 men and it is in Asansol and the Thapars 
are going to take it over and the same loot 
continues. There was a mention about the 
Mundhra Shalimar works in this House. I 
think last year the Minister for Company Law 
Affairs, Mr. Gokhale, admitted that the 
Mundhras have looted that concern. The 
C.B.I, investigation is over and cases have 
been filed. But, you know Sir, in the present 
judicial set up there is hardly any advance in 
these cases. The Birla cases are wailing for the 
last ten to fifteen years. The Mafatlal cases, 
the Mundhra cases and other cases, including 
income-tax cases, involving some present 
senior Cabinet Ministers are waiting for the 
last ten years, 15 years and 20 years. Am I 
right? This is the state of affairs in our 
judiciary. 

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): You are 
barking up the wrong tree. 

SHRI KALYAN ROY: I mean to say that 
under the system of judiciary as it is at 
present we are not advancing at all. 

This is what is being done by the private 
sector and the Government is totally callous 
about it. Not only that. Sir, Unfortunately, the 
public sector seems to be the victim now. 
Definitely there is a deliberate attempt, 1 do 
not know whether on the part of the entire 
Cabinet, but I feel, the Party feels, the 
working class feel, this working class in the 
public sector feels, very strongly that even 
though they have shown this magnificent 
achievement, even though they have shown 
this magnificent performance, the public 
sector is being cut down, and all preferential 
treatment which was previously given to the 
public sector is now being withdrawn. 

Sir, I can give you one more case 
regarding coal washeries, 

MR. DEPUTY CHAIRMAN: Please be 
brief. There are other speakers also. 

SHRI KALYAN ROY: After all we get 
Rs. 51 per day. So we should not adjourn 
before 5 o'clock. 

MR. DEPUTY CHAIRMAN: Yes, but 
there are other speakers also. 

SHRI KALYAN ROY: In regard    to the coal 
washeries, there was a contract to be    given.   
The    tenders    of    the M.A.M.C.  and the 
EP.I. were    lower. But thereport is that it has 
been given to Messrs. Tata Fraser and   
Robinson whose tender is    high    and    who 
are introducing a third rate, outmoded and 
discredited technique from  West Germany. 
Mr. Fernandas was      there recently.    He 
was in West Germany and he must be able to 
throw some light on it.    This  is  the    
country from    where Indian  doctors  and  
Indian nurses  are being thrown out as per 
reports. This discrimination   against   the  
public  sector is going on. Let him  say 
whether it is true or not; let him satisfy us. He 
has got command over the language. He says 
that he can speak in three or four languages 
and. therefore, he should be able to satisfy us 
on this issue.    This private sector, which 
should    be    the target of the Ministry, as I 
pointed out. 
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is the very sector which is being favoured. In 
reply to a question on the 6th December, 
1977, in regard to the survey of luxury houses 
for tax purposes, the Minister admitted that 
that survey is now nearly stopped. These 
industrialists are closing down their factories 
in this country. My point is this. These 
industrialists are clamouring for more raw 
materials, more financial assistance, more 
financial help, more cutbacks, more 
drawbacks and so on. These are the people—
this was revealed in reply to my question on 
30.8.1976—who are setting up fac tories in 
Malaysia, in Thailand, in Philippines, in 
Singapore and so on. The company which has 
closed down its concern in Calcutta belonging 
to the Birlas, Messrs. Electric Construction 
and Equipment Limited, set up a factory 
Uganda. Birla did not know what was going 
to happen in the political scene in Uianda. 
After he set up the factory, it was nationa-
lised. 

SHRI BIJU PATNAIK; You must be 
happy. 

SHRI KALYAN ROY: I am ex re-mely 
happy. I am happy that the Ugandan people 
have taken over the vital means of production 
from the hands of a robber. This is a new 
feature. In our country, these industrialists 
who are getting such financial assistance from 
the public sector banks, from the LIC and so 
on and who are monopolising the bulk of 
money, are the very people who are laying off 
workers, who are retrenching workers and 
who are clamouring for more concessions and 
who are, at the same time, going abroad to set 
up new factories. This is a dangerous trend, 
this is a dangerous growth and this is against 
the unity of the developing countries. After 
all, what is the conclusion? The conclusion is 
this. Whatever Mr. Fernandes may try to do, 
our industrialists, like the industrialists in 
other countries, are for malting maximum 
profits. They are for making  super  profits.    
Mr.  Patnaik     the 

other day addressed some of the mine-owners. 
He said that these absentee mine-owners 
should go. He also said that they are expected 
to make reasonable profits and that they 
should not go in for excessive profits. But the 
tragedy or the basic fact is this. In the private 
sector, the position is either maximum profits 
or closing down the unit or reducing the num-
ber of workers and adding to the un-
employment figure. You cannot get out of it. 
This is the logic. So long as the means of 
production, the basic means of production are 
in the hands of these 75 families, who are 
gulity of various offences, your attempt, how-
ever big it may be will not succeed and you 
will not be able to save the small scale 
industries about which you are shouting so 
much. 

Sir, in reply to a question put by me 
yesterday, Mr. Shanti Bhushan gave the 
figures in regard to the perquisites and 
allowances given to the Chairman and the 
Directors of the Indian Explosives Limited, 
Union Carbide Limited, Dunlop Limited, 
Brooke-bond India Limited, Indian Duplicator 
Company Limited, Indian Aluminium 
Company Limited, Guest, Keen and Williams 
Limited, Philips Carbon Black Limited and 
Hindustan Lever Limited. Rs. 10,000 
minimum per month. One per cent of their 
salary and then he says, A, B, C, D, E, F, G, 
H, 1, J, K, L, I do not know what all this 
means. Then I went to the annexure. Here I 
find A stands for Provident Fund benefits, B 
for Pension/Superannuation fund benefits, C 
for Gratuiy, D for Medical benefits, E for 
passage benefits, F for Leave Travel 
Concession, G for Leave, II for 
Free/Concessional furnished/unfurnished 
accommodation, I for Free use of Company's 
car, J for Personal Accident Benefits, K for 
free telephone facilities and L for Fees of 
clubs. 

SHRI BIJU PATNAIK: K for Kalyan Roy. 

SHRI U. K. LAKSHMANA GOWDA 
(Karnataka): What about the income-tax he 
pays on that? 
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SHRI KALYAN ROY: If you please go 
through the replies of Mr. Patel and the 
replies of Mr. Subramaniam previously, you 
will see the extent of eva_ sion of income-tax 
by these houses. Perhaps he has not reached 
that level. (Interruptions). Well, I am not de-
fending Mr. Subramaniam, nor am 1 
defending you. This hunt for super profits and 
high perquisites, high salaries and high 
allowances in the private sector and 
funnelling of funds from one to the other is 
making them sick. If you really want to save 
the sick units, you have to take them over and 
the take-over of the Gresham and Craven is a 
step in the right direction. You should 
continue to movo in this direction instead of 
being engulfed by the other lobby which is 
totally committed to the private sector. 

Thank you. 

 

 

(Interruptions). 
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SHRI KALYAN ROY: Are you aware that 

Mr. Subramanian Swamy is alleging that our 
public sector is bringing people not to 
purchase the products in order to scuttle the 
public sector? 
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. SHRI U. K. LAKSHMANA GOWDA: Mr. 
Deputy Chairman, Sir, the .scope of this Bill is 
limited to the take-over of the Gresham and 
Craveii company. We have traversed over a 
long list of matters connected with the 
industrial policy and Mr. Kalyan Roy has 
produced all the answers to his questions 
which he has been putting for the last few 
years. I do not know how the Minister of 
Industry will be able to handle them because 
these questions have been coming up for the 
last two years in every one of his speeches he 
quotes them and asks for decisions on policy 
matters. 

SHRI KALYAN ROY: I have been 
quoting since 1972. 

SHRI U. K. LAKSHMANA GOWDA: I 
know that. But I would confine myself to the 
provisions of the Bill and make a few 
references to the subjects provoked by Mr. 
Kalyan Roy in which he has raised so many 
other issues. 

So far as this Bill is concerned, I 
congratulate my friend Mr. George Fernandes 
for having come up with the suggestion to 
take over the Company and also for the 
proposal to merge it with Braithwaite and 
Company Limited. Sir, this Company was 
taken over in 1971 because it had fallen sick 
for various reasons and now when the time 
limit is lapsing on certain moratorium on 
declared debts it became very necessary to 
take immediate action and so an ordinance 
was issued and now he has come forward 
with a Bill. It is very good that after taking 
over this establishment has made certain 
progress, has improved its production and is 
doing fairly well. It is time that it is taken 
over to see that further improvement in the 
establishment is brought about. Sir, there 
have been certain objections to it and I am 
told that there were some petitions in the 
other House asking the Government not to 
merge these two establishments, i.e. 
Braithwaite and Company. The major objec-
tion came from our trade union friend 

—I do not know whether Shri Kalyan Roy's 
party was there or not, but 1 know some 
others were there—and the main point was 
that it might affect the interests of the 
workers. I think, Sir, that they were thinking 
about the bonus. Because the Braithwaite and 
Company has been a company which has 
been making a loss, they thought that by the 
merger their prospects of a higher bonus 
which they expect from this particular 
company might be jeopardised. That is one 
reason. It has some validity. But other than 
that, I do not think they have any valid 
reasons to say this. So far as sick units in 
general are concerned, we have sick units in 
textiles, we have sick units in tea plantations 
and we have sick units in so many different 
types of industries. I personally feel that it is 
always better-that such sick units are merged 
with the other better functioning and pros-
perous units and it should be seen that their 
sickness is done away with and they are 
brought to a position of profit-making 
concerns; or, if my friend, Mr. Kalyan Roy, is 
allergic to the word "profit", let us say that 
they should become units which will make 
progress and improve the production and 
become viable units. If a sick unit is directly 
taken over and run by the Government, it 
cannot be that just because the Government 
takes it over, the sickness will disappear im-
mediately as if by a miracle and the unit will 
become prosperous. As long as the sickness 
continues, who is to bear the expenses for it? 
How is it to be financed? 

SHRI KALYAN ROY: Have you ever  
seen  a  sick  industrialist? 

SHRI U. K. LAKSHMANA GOWDA: It 
will be the tax payer, including Mr. Kalyan 
Roy, who will be asked to pay for improving 
these sick units. Mr. Kalyan Roy has only one 
idea and that is that the sickness always is the 
result of mismanagement. 

S,HRI KALYAN ROY: Misappropriation, 
loot and plunder. 
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SHRI U. K. LAKSHMANA GOWDA: His 
argument is that one of the major causes of 
sickness is higher salaries to the managerial 
personnel. But I would like him to kindly cal-
culate the overall expenses of the esta-
blishment and see what percentage of it goes 
towards expenses on the management and 
staff. If, for example, the management's salary 
is reduced to one rupee, does the unit im-
mediately get over its sickness and become 
prosperous? There are various causes. There 
are fiscal policies, availability of raw 
materials and so on. In certain instances, Mr. 
Kalyan Roy and his friends are also 
responsible in a way, to see that the establish-
ments become sick. There have been many 
instances in which they have also been 
responsible for it. So, it is the result of the 
cumulative effect. It is for the Government to 
find out why the sickness is increasing and 
also it is for them to see in what way the 
sickness can be reduced because any sick 
industry anywhere is a drain on the national 
exchequer. Whether it is taken over by the 
Government or straightway nationalised or it 
is merged with other companies, it will be a 
drain. So, between the two, it is a good thing 
that the Government has more or less taken a 
decision—we can see it from the last 
Budget—that merger with prosperous units 
will be encouraged by providing cer;ain tax 
concessions. This is much better than the 
Government exchequer being drained and the 
money made up by more levies on the tax-
payers. So I am in full agreement with this 
and I support the merging of this unit with 
Braithwaite and Company which is also a sick 
unit. 

Sir, so many questions have been raised in 
the other House also about Braithwaite and 
Company and the same arguments that were 
put forward here by Mr. Kalyan Roy were 
also put forward there. But the principal cus-
tomers of this company and Braithwaite and 
Company are the establishments  of the 
Railways  and Defence 

which are not in a position to pay the price for 
the products. Because of the increase in the 
cost of production of these items, these 
companies have not been able to market their 
products to .Railways and Defence, and that 
is one of the reasons why Braithwaite and 
Company has become sick. I am glad that 
when this question about management 
came—I am sorry Mr. Kalyan Roy is not 
here—the Industry Minister pointed out in the 
other House that in the case of Braithwaite 
and Company, the very loss on subsidising 
the canteens went up from Rs. 40 lakhs to Rs. 
80 lakhs. So, Mr. Kalyan Roy and his friends 
are also responsible for that—other then the 
management. We should not say that it is 
only due to mismanagement alone. I know in 
many instances mismanagement is one of the 
reasons for industries to go sick. But we 
should not be blind to the other factors which 
also influence many industries going sick. I 
am glad that in the Ministry of Industry they 
have got a monitoring cell now to find out 
through banks and other sources about 
industries going sick, getting indications of 
industries going sick, so that they can be 
tackled even before they become completely 
sick and eventually be a drain on the public 
exchequer. So, this is a welcome idea and I 
hope more attention will be paid to it and it is 
better to see that industries do not go sick; it 
is better to take timely steps rather than allow 
the industries go sick and then take them 
over. 

So far as other matters are concerned, in 
this compensation to shareholders is denied 
because the unit was taken over long back and 
also because it was a loss incurring concern. 
But in the case of previous management a 
certain amoun't of money was provided. Then 
I would like to make in general one 
suggestion here. I would like to ask the 
Industry Minister what he has got in his mind 
about this. There are many public limited 
companies which become     sick.     Maybe,    
it    is    due 
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to    mismanagement    or whatever    it is,    
there    are  a    large    number    of 
shareholders,   small  stockholders, who have  
invested 'in    this company    because it is a 
public limited company. Now, what  happens    
to them?    The people who have mismanaged, 
drained, the money, they get payment for their 
management expenses and  walk off.    But 
what about the large number of small    
stockholders?    Because these  are  public  
limited     companies listed in the  Stock  
Market,     people, with an idea of getting small 
income over their money,  make investments. 
And if no  shareholder is going to    he paid 
anything, it is going to be very harsh.    
Therefore, as a matter of policy  some  review  
has     to   be  made about that.    In the present 
case this company might be such that the num-
ber of shareholders may not be very high.    
But then what of those industries  like  textiles,     
tea,  etc.?    Some consideration has to be given 
to this aspect because    companies like    tex-
tiles, tea. etc. have got a large number of small 
shareholders.    In future as a policy some 
consideration should be given to them 
whenever or wherever    nationalisation    or    
takeover of companies  with    small    
stockholders takes place.   These small 
stockholders have in good faith made these 
investments. 

Then there are certain references made in 
general about policy matters —the Industrial 
Policy Resolution. I do not think the Janata 
Government has anywhere said that it has 
completely given up the 1956 Industrial 
Policy Resolution. They have accepted the 
role of the public sector and also the role of 
the private sector. The only thing that has 
been said is that there should be a greater 
accent on small scale and cottage industries 
for consumer goods. I do not think there has 
been such a wide change in the policy 
direction. So far as multinationals and other 
foreign companies are concerned, now this 
Government has not done away with the 
FERA. It is still there. And in fact many of 
the Sterling and other foreign companies have 
been asked    to Indianise    their 

shareholdings to the limit which has been 
fixed under the FERA. That is being done. 
There might have been some delay. But it is 
the previous Government also which gave 
considerable leniency and time for these com-
panies to change over. That is being done; 
And in the case of multinationals also I agree 
with the statements made earlier by the 
Industry Minister, and I do not think we 
should have any apprehension that the present 
Government will give a wholesale goby to the 
earlier policy and do away with the public 
sector. I do not think the policy of the present 
Government is properly understood. The only 
comment I have to make on this is, as it Is 
stated, if we ask the small scale and cottage 
industries alone to cater to the consumer 
goods in the country, 
we should have to take care 3 P.M. that the 
standards are maintained. Otherwise the con-
sumers will suffer. All along we have got so 
many small-scale and cottage industries. 
Many of them have become sick. A 
considerable number of them are sick because 
those units were started in a hurry without any 
proper appreciation of the facts about the 
availability of the raw-materials. They have 
been producing sub-standard goods. Should 
the Indian consumers suffer always by getting 
only sub-standard goods? Speaking about 
larger industries, they have at least maintained 
standard and their distribution system has 
been very efficient. We must learn that also. 
So far as their distribution system is con-
cerned, take, for instance, a soap ma-
nufactured by a larger industry such as the 
Hindustan Lever. Their soap is available in 
the remotest villages. If you say that the larger 
units will confine themselves only for export 
purposes and the Indian consumers will get 
goods only from small-scale and cottage units, 
then it will become impossible. There have 
been discussions on this and that is why I am 
mentioning this. It has not come as a policy 
statement. I am not one of those who believe 
that all the foreign companies should 
concentrate on the 
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manufacture of consumer goods such as tooth 
brushes and tooth pastes and should not go in 
for core sector and other large-scale 
industries. It is certainly necessary that you 
should encourage small-scale and cottage 
industries. But you have to see that they 
maintain strict  standards. 

Another point I want to mention is the 
industrial relations. We have been seeing lot 
of industrial unrest lately. So many 
explanations have been given. The extreme 
commitment of the present regime to civil 
liberties, to a certain extent, has given a 
chance for the anti-social elements and others 
to take advantage of the situation. For 24 
months everything was bottled up. And now 
there is extreme commitment to civil liberties. 
It is not only Shri Kalyan Roy and his friends, 
but others also take advantage of the 
situation. Shri Kalyan Roy may have some 
legitimate grievances. But there are others 
also. Therefore, something has to be done 
about it. 

Also there should be a comprehensive 
labour policy. Otherwise, it will be very 
difficult to achieve the Industrial growth 
which is expected to reach an average of 7 or 
7.5 per cent. I am sure the Industries Ministry 
will apply its mind to this and the Janata 
Government will shortly finalise its industrial 
policy. I am sure they will be in a position to 
handle these matters. 

I am glad that my friend, Shri Fer-nandes, 
has brought this Bill today. One other point I 
would Hke to mention because Shri Kalyan 
Roy is now present here. When Shri George 
Fer-nandes took over this Ministry, perhaps 
Shri Kalyan Roy thought that he would 
announce nationalisation which he considers 
to be a panacea for all the ills. This has been 
the consistent demand from the CPI friends 
all these years and therefore Shri Kalyan Roy 
is a little disappointed.   The Ja- 

nata Government have a very pragmatic 
approach to the industrial policy. They do not 
say that nationalisation is the panacea for all 
illnesses. I for one do not believe that let them 
not use this instrument of if you nationalise all 
these industries, we can achieve the desired 
Industrial growth. It is a pragmatic policy that 
is necessary and I congratulate the present 
Industries Minister. And having taken up that 
pragmatic policy, I am convinced that they 
will continue this policy of having public and 
private sectors, with more accent on public 
sector, large-scale and core industries and 
certain developmental aspects for the small-
scale and cottage industries with a strict watch 
on the standard of production. Without that it 
will not be possible to satisfy the consumers. I 
cannot understand why the Indian consumers 
should suffer for want of proper standard. 
With these words, I support the Bill. 

SHRI R. NARASIMHA REDDY (Andhra 
Pradesh): Sir, while supporting this Bill, I 
would like to know from the honourable 
Minister one thing. 

[The Vice-Chairman  (Shri U. K. 
Lakshmana Gowda) in the Chair] 

In the Statement of Objects and Reasons 
attached to the Bill, it has been said that this is 
being done for "various reasons". I would like 
to know what those reasons are. I would like 
to know whether there are other reasons or 
this is only because of the mismanagement of 
this industry. I would like to know whether 
this has been closed down only because of 
mismanagement. Now. Sir. when a sick unit 
or industry is proposed to be taken over by the 
Government, I would like to know what the 
policy of the State is. In the Bill itself, under 
clause 32, Sir, it is said that the policy of the 
State in this connection is in accordance with 
article 39 of the Constitution. But that is a 
general clause and that is a general statement 
in the Directive Principles of State Policy 
mentioned! in the Constitution.    But   I   
would   like   to   know 
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whether the Government propose to take over 
all the sick units and relieve them of their 
sickness. In my view, this would be putting a 
premium on inefficiency. I raised this 
question even when the previous Government 
Was there and the then Minister of Industry 
had said that that was not the policy of the 
Government, but only certain units would be 
taken over. Otherwise, we would be reducing 
the Government to a sanatorium of sick 
industrial units. There are so many sick units 
in this country, And, Sir, In fact, many friends 
on the other side have said that a large 
number of units are falling sick. What is the 
reason? The basic reason, in my view, ic the 
lop sided economic policy of the previous 
Government which gave undue importance to 
heavy industries and not due importance to 
the development in the rural areas where 
eighty per cent of the people are residing. If 
this was done in a balanced way, the sickness 
would not have been there and the closure of 
industries would not have taken place. One of 
the main economic reasons for the sickness of 
these industries, apart from mismanagement 
which is one of the main reasons, is the 
economic imbalance and because of this 
economic imbalance, there is no purchasing 
power amongst the people. Naturally, the 
markets dwindle and this is one of the reasons 
why so many industries are growing sick. 

While talking of the general economic 
policy, I would like to say that it has been 
repeatedly said by Mr. Kalyan Roy and other 
friends that nationalisation is the solution. The 
thinking of thsoe friends has been, right from 
the beginning till today, that nationalisation is 
the panacea for all the evils On ills in the 
industries. But it has been proved by many ad-
vanced countries, after a study of their 
industrial development and the problems they 
are facing, that it is not a panacea for all these 
ills. I am sure that the policy of the 
Government is to strike a balance between the 
public sector and the private sector. Sir, here I 
would like to say 1hat the 1500 RS—7. 

term 'public sector' is a misnomer. I would 
like to call it the State sector. One is the 
private sector, that is, the individual sector 
and the other is the State sector and the real 
public sector, in my view, would be the 
workers' sector. Now, Sir, I would like the 
honourable Minister to consider seriously this 
aspect and see that this third sector develops 
in this country. A beginning can be made 
now. For instance, in several of these 
Indusrtial concerns, bonus is being paid to the 
workers. Now, you can persuade the workers 
to invest their bonus in the shares of the 
concerns in which they are working and if 
about thirty per cent of the shares are owned 
by the workers, there will be a psychological 
change amongst the workers and they will 
feel that they are also the owners of the 
industry. But, Sir, today, their feeling is that 
they have nothing to do with the industries in 
which they are working. They are only wage 
earners. They are only concerned with the 
wage. And, therefore, for any small thing they 
go on strike. They go on slogan raisin?, and 
the industrial production is hampered. In the 
interest of industrial development, this aspect 
of the workers' sector is very important. In 
Yugoslavia, this has been developed. We can 
also start in many of the Government 
undertakings. When we give them bonus, we 
can persuade them to invest in shares and also 
take them in the management. So I would re-
quest the hon. Minister to seriously consider 
this aspect of developing the workers'   sector   
in   the   industry. 

Sir. I would like the hon. Minister to 
enlighten us regarding this industry. It is said 
that it used to manufacture certain items used 
by the Railways. The management was taken 
over in 1971 and now it has been decided, 
because of certain moratorium and other 
things, to complete the takeover. I would like 
to know whether this is one of the main 
industries which have been supplying these 
materials to the Railways or if there are other 
industries which would have 
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supplied to the Railways even if this industry 
had gone out of production. 

Sir, coming to the point of compensation, 
now we are paying Rs. 177 lakhs. I would like 
the hon. Minister to enlighten us about the 
criteria on which this figure has been arrived 
at. On what basis has this been fixed? I would 
like to know in this connection, when was this 
industry started, what was the original 
investment, what is the present capital asset 
and how much of profits have been pumped 
out of this country by this industry? I would 
like to know whether all these facts have been 
taken into consideration in determining the 
compensation. 

Sir, there is a very interesting thing in this. 
There is one aspect of compensation. It is 
said in Chapter III clause 9(1): For the 
deprivation of the Company  of  the 
management of 
its   undertakings_____ Rs.  3   lakhs.     In 
the Statement of Objects it has been said that 
it is because of the mismanagement that it has 
been closed. Now, are we paying for the 
deprivation of the management or its mis-
management?.   Sir... 

SHRI N. G. RANGA (Andhra Pradesh) ; 
Its mismanagement also. 

SHRI R. NARASIMHA REDDY: For 
saving the Company from mismanagement 
we are paying Rs. 3 lakhs. It is anomalous 
that we are paying the Company for depriving 
it of the management of the undertakings. I 
would prefer that this clause 9(1) is 
completely deleted. The amount is very 
little—Rs. 3 lakhs. But it is not a question of 
amount but the principle involved in it.   It 
looks rather strange. 

Regarding priorities, I would like to give 
just one suggestion. In the Schedule there are 
two parts. One part is post-takeover 
management period. Part B is Pre-take-over 
management period. I do not know why this 
distinction has been made. Regarding the 
workers who have worked and whose wages 
are in arrears, I am glad 

that under the Post-take-over management 
period, it has been put at Category I relating to 
wages, salaries and other dues of the 
employees of the Company. It is very good. 
But regarding pre-take-over management 
period, it comes as Category VI. I do not 
know whether the money that is being given 
now will be enough up to Category V. If it is 
enough up to Category V, then the poor 
workers will get their arrears, otherwise not. I 
would prefer that this Category VI regarding 
arrears of wages, etc. should be made as 
Category II. Banks have given loans and the 
Government have given loans. This is public 
money. But I would place the workers' wages 
and other arrears of the workers who have 
worked for this concern at Category I.    It 
should get first priority. 

Finally, I would refer to one more point. I 
would like enlightenment on this question. It 
is said that after paying all these claims, any 
amount that is pending for three years should 
be there. Does it mean that this Commissioner 
will be there for three years and we will have 
to pay from the Consolidated Fund his salary 
and all that for 3 years? Why is it necessary 
for us to pay this for three years? It is clearly 
stated that any other claim can be asked for 
from the Government. When that provision is 
there, I think this three-year period is a little 
too much. It can be reduced to one year. With 
these words, I support this Bill. 
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THE VICE-CHAIRMAN: (SHRI U. 
K. LAKSHMANA GOWDA): Mr. 
Shahi, for a change let us talk about the 
Gresham and Craven of India Ltd. 

SHRI N. G. RANGA; Everybody is in 
favour of their going out. We are all glad 
that they are sent out. 
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(Interruptions) 
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This is a fraud on the people, on the 
party and on the country. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): What about 
the Bill? 
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SHRI DEVENDRA NATH DWI-
VEDI: It is a new interpretation of the 
Shah Commission. 
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SHRI KALYAN ROY: Please go 
through the procedings. Without going 
through the proceedings you cannot say I 
said this. Your talk about saving and 
middle sector is just a bluff to the people. 

DR. V. P. DUTT (Nominated);   He 
has always spoken. 



209      Gresham and Craven of    [ 7 DEC. 1977 ]    (Acquisition and Transfer      210 
India (Put.) Ltd. of   Undertakings)    Bill,   1977 

 



211      Gresham and Craven of [ RAJYA SABHA ]  (Acquisition and Transfer'   212 
India (Pvt.) Ltd. of   Undertakings)    Bill,   1977 

 



213      Gresham and Craven of    [ 7 DEC. 1977 ]    (Acquisition and Transfer      214 
India (Pvt.) Ltd. of   Undertakings)    Bill,   1977 

 



215     Gresham and Craven of [ RAJYA SABHA ]  (Acquisition and Transfer   216 
India (Pvt.) Ltd. of   Undertakings)    Bill,   1977 

 

 
SHRI KALYAN ROY: That was the 

assurance given by the previous regime 
also. 

 
Nothing is foolproof, but we can make 
an attempt to see that whatever it is that 
we are going to do, it does not have 
loopholes that will enable the concerned 
person to get out once again and create 
problems for us. 

 
 



 

Schedule A is reserved for the State. The 
State will dominate. However, the private 
sector can also be allowed. 

AN HON. MEMBER:   Half and half. 

SHRI GEORGE FERNANDES: Not 
half and half. It is reserved for the 
State. Having said that, it is stated, 
this is essential, this is this, that is 
that. Having raised it to a certain 
level you say, "However, this was 
typical Nehru's style", "Nevertheless". 
After saying the whole sentence on 
socialism you add, 'Nevertheless it is 
necessary that we also plead for capi 
talism". You always add "Never 
theless". You make speeches and 
add always, "Nevertheless", "how 
ever" ___  

DR. V. P. DUTT: Nevertheless you bring 
the law. 

SHRI GEORGE FERNANDES: This is the 
point I am making. This is the 1956 
Resolution: Schedule A—reserved for the 
States. At the end of Schedule A the 
proposition is qualified with "but it shall be 
open for the Government .. .". That is, the 
Government may, however, allow the private 
sector also to operate. 

also may go in for it.  
Slate  will  be     there.     However,    the 
private sector can come in. 
The State and the private sector 
both 
can  go.       The   private 
sector will be there, but the State also 
can come.  
Nothing is wrong.    The  point I am making 
is . . 

SHRI KALYAN .ROY: Isn't it a fact that 
Tata Power Supply Corporation were not 
allowed to expand during the last 20 years? 
For the first time new Tatas have been 
allowed to expand and increase their power? 

SHRI GEORGE FERN ANDES: I think 
Mr. Kalyan Roy is completely off the tangent 
when he refers to Tatas and power supply. 
Tatas have been in power supply. The only 
decision that I had to take was whether I 
should wait for another three years or Ave 
years till some public sector corporation or 
the State Electricity Board comes in or till we 
have a Government led by comrade Dange in 
Maharashtra for insisting on running all 
power supply units on his own, or whether, in 
order to meet the present shortage of 
electricity in Bombay which is to the tune of 
1,000 MW—which means 1here is a shortage 
of a thousand crores of rupees in production 
in Bombay alone because of your faulty 
planning over the years—I should im-
mediately go in for power through a company 
which is already in power business, which is 
prepared to take over power generation. And 
may I submit here that power generation is a 
prorogative of the State Electricity Board, the 
State Government with whom your party will 
soon be having an electoral adjustment in 
Maharashtra. 

SHRI KALYAN ROY;  No, no. 

SHRI GEORGE FERNANDES: Well, I 
am glad to hear that it will not.    I 
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What is the 1956 Resolution?   What is She 
essence of that Resolution? 

These are, by and large,  reserved for the 
private sector.   However, the State 
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be listened to by his  comrades  and  cousins  
in Bombay also . . . 

SHRI KALYAN ROY: You will know it. 
You were defeated from there. 

SHRI GEORGE FERNANDES: Yes, yes, 
when you go to Bombay you will know it. 

 
That Calcutta company is not even a multi-
national. It is a Sterling Company. Its Head 
Office is in London. It is based in London 

 

 
SHRI KALYAN ROY: Rs. 4,000 crores is 

there. You can utilise it in . . . 

SHRI  GEORGE FERNANDES: 

 
The Chief Minister and the Cabinet of 

West Bengal tell me, please, (interruption) 

SHRI KALYAN ROY: B.T. Ranadive is 
opposed to it. 

SHRI GEORGE FERNANDES: I don't 
deal with Ranadive. I am concerned with the 
State Government. I am  not   concerned   
with  party   views. 
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The point I am making is that it is 
necessary to change it. It is a Resolution 
which pertains to all; it is everything to every-
body; it never specifies what are the areas 
where, which sector would operate or whether 
there is going to be any opportunity or special 
facility available to the small sector, or 
whether employment was the concern of the 
industrial policy or whether only production 
was the concern of the industrial policy. In 
fact you can expect Jawaharlal Nehru only to 
say a number of things one way or the other. 
He was a person who was in public life for 
over 50 years and when he made about 50 
statements a day, you could find in them a 
number of contradictions. In the industrial 
policy the main thrust of his argument was 
'modernise and produce'; 'modernise and 
produce'. Our attempt is to put the man in the 
centre so that his problem can be solved . .   
(Interruptions) 

AN HON. MEMBER: Do it. 

SHRI GEORGE FERNANDES: By all 
means. But we are operating with certain 
constraints—financial constraints, contraints 
of size, contraints of communication and 
umpteen constraints. Any policy which does 
not take into account all these constraints, 
circumstances and conditions in which we are 
operating can lead us to a situation where it 
will be difficult to provide jobs to 40 million 
unemployed —that is the present backlog—
plus six millions every year because in 
anolher three months, schools, and colleges— 
right from matriculation to graduation and 
doctorate—will be throwing out another six 
millions and we will have to provide jobs to 
the educated, uneducated, literates and 
illiterates, and urban and rural people. You 
have this problem. Therefore, the industrial 
policy has to be an integrated policy which is 
also concerned with agriculture. Somebody 
may ask: What has the industrial policy to do 
with agriculture? It has, because I am talking 
about the total employment generation 

and therefore it has to be an integrated policy 
which takes into account the biggest asset in 
this country. What is our biggest asset? The 
biggest asset in this country is our man-power. 
Any policy that does not put man at the centre, 
any policy which does not use to the 
maximum the man-power we have is a policy 
that is bound to fail, as the Industrial Policy 
Resolution of 1956 has, with great respect to 
Shri-mati Chundawat, failed. Therefore, do 
not be carried away by the old slogans. . . 

SHRIMATI LAKSHMI KUMARI 
CHUNDAWAT; I am asking you as to what 
change you are making? 

SHRI GEORGE FERNANDES: We are 
putting the man at, the centre. We start with 
that. That is the starting point. The 
Government's industrial policy will be 
presented before this session ends and we 
shall then have the chance to discuss it at 
great length  when that   is submitted. 

Now, Mr. Vice-Chairman, there are one or 
two points. A number of questions have been 
raised and I shall not be able to answer all the 
points. Some of the basic issues will be 
hammered out at the time of the presentation 
of the whole industrial policy. 

Much has been made out of the 
multinationals. It was said that we are going 
to sell the security of the country and Shri 
Kalyan Roy has lot of obssession with all 
these foreign companies and multinationals.... 

SHRI KALYAN ROY: I do not 
think I have mentioned multinationals. 
In fact I congratulated you .................  

SHRI GEORGE FERNANDES: I know 
you are very clever. You first congratulate 
and then say something else. You are also the 
follower of Nehru's style. You make a 
statement and then say 'however'. I would like 
to submit that I hold no brief for any 
multinational.    If anything, two multi- 
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nationals have been asked to go during the 
last six months which I consider to be a very 
good beginning, that is, the Coca-Cola, which 
is not just Coca-Cola, which is not just 
another multinational, but which was the 
standard-bearer of all the multinationals in the 
world. Coca-Cola was the standard-bearer, 
whose standard flies very proudly right 
outside the Kremlin in Moscow and they have 
been asked to go away from the Red Fort in 
Delhi. It flies very proudly there in Moscow. . 
{Interruptions). . . .1 know that it is em-
barrassing to the communists, of course. I 
know that it is very embarrassing to Mr. 
Kalyan Roy. ... (Interruption) 

SHRI KALYAN ROY; Not at all. But 
there is no Birla there; there is no Tata there. 

SHRI     GEORGE FERNANDES: 
What, if they are not there'' 

SHRI KALYAN ROY: There is no Birla 
there; there is no Tata there; and there is no 
Mafatlal 'here. 

SHRI GEORGE FERNANDES: I do not 
know. I do not know if the Birlas and the 
Tatas are the concerns of the Coca-Cola. 

SHRI KALYAN ROY: There is nothing 
there like here which is dominated by so 
many of these people. 

SHRI GEORGE FERNANDES: I do not 
know whether Mr. Kalyan Roy thinks that 
they can be there. Mr. Vice-Chairman, I am 
getting a new theory from Mr. Kalyan Roy 
and the new theory is that the multinationals 
must be allowed to operate in the Soviet 
Union. Now, two hundred of them are 
operating just now, two hundred of them ... 

SHRI  KALYAN ROY;  Be   sure. 

SHRI GEORGE FERNANDES: I can give 
you a list of the multinationals, top 
multinationals. 200 of them, who are 
opera'ing there. 

SHRI KALYAN ROY:  With whom? 

SHRI GEORGE FERNANDES: In the 
Soviet Union. 

SHRI KALYAN ROY: But with the Soviet 
power only and not directly with the 
capitalists as it is here. 

SHRI GEORGE FERNANDES: Sir, 
Comrade Kalyan Roy has a new theory 
and his theory is that. 

I am not a spokesman and I do not hold any 
brief for any multinational That is No. 

 

(Interruptions)



 

They were manufacturing adding machines 
and renting them out. The first generation or 
second generation computers, that is, the old 
pieces they used to bring into this country and 
rent them out and make colossal profits out of 
that and take them out of the country, in the 
name of sophisticated technology. How were 
they able to do this? I wish Shrimati 
Chundawat addressed herself to this question. 
How did they survive all these days? How did 
the IBM survive? How or why were they 
allowed to survive in spite of this kind of 
defrauding the Indian people? How? By 
whom? Why? I will only give you a clue and 
you may follow it up. Do you want me to give 
you the clue? 

SOME HON. MEMBERS :  Yes. 

SHRI GEORGE FERNANDES: The clue 
is this; The IBM office is located in the 
"National Herald" office. This is the clue. 
Now, you may follow it up. This is only a 
clue. Their office is located in the "National 
Herald" building. 

SHRI PRAKASH MEHROTRA (Uttar 
Pradesh):  So what? 

SHRI GEORGE FERNANDES: You 
follow it up. Don't ask me to elaborate it. The 
IBM Office is located in the "National 
Herald" office. 

SHRI   PRAKASH  MEHROTRA:     So 
what? 

SHRI GEORGE FERNANDES: It is for 
you to find out now, because you said, "Give 
us the clue." I am giving you the clue now 
and it is for you to find it out now. 

DR. V. P. DUTT; Now, there is a suspicion 
that these two multinationals 

have been closed down because of their 
assoication with the previous ruling party, but 
the other multinationals are having a field 
day. 

SHRI GEORGE FERNANDES: Sir, the 
honourable Member would like to suggest 
that these multinationals have been asked to 
close down.... 

DR. V. P. DUTT: I am not in favour of 
them. 

SHRI GEORGE FERNANDES: You do 
not accept it?, You are not going to accept it. 

DR. V. P. DUTT; I said that I am not in 
their favour and I am in favour of your 
closing them down. 

SHRI GEORGE FERNANDES: Sir, there 
is a general suspicion which the rumour-
mongering mil] in the country has been 
churning out for the last few days that these 
two multinationals have been    closed    down 
because    of 
their intimate association with the ..................  
with what?. .. .with the previous ruling caucus. 
Well, Sir, I would like to submit with great 
respect to everyone concerned that the 
decisions that -we took were based on a 
correct interpretation of the law of the land. 
These were based on a correct interpretation 
of the law of the land as it had been enacted 
earlier. If there are other companies, we are on 
the look-out. For instance there is a company 
in India, a multinational company, which 
produces tooth paste, tooth brushes, and so on; 
and which declared a dividend of 8000 per 
cent. Eight thousand per cent dividend was 
declared by them. The year before last, they 
declared 5000 per cent dividend—during the 
days of the 'glorious emergency'. In normal 
times, it was 8000 per cent. We are looking 
into it. We will take care of these people. All 
those who have fattened themselves on the 
blood of the poor people of this country—I am 
sure this appeals to your heart, it warms your 
heart—-we will not allow them  to exist  in  
India.    We will not 
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allow any such multinational company to 
exploit India. We shall not allow anybody to 
circumvent the laws of this country in any 
way. And, therefore, Sir, when we discuss 
multi-nationals, we would like to see that if we 
have to have them in any particular area, we 
have them on our terms. I have always said 
that. I will not say that I am misquoted, 
because that is everybody's prerogative, but I 
have been misinterpreted. It has been said that 
I hold a brief for multi-nationals. If I spend a 
day in West Germany in the course of an 
effort to make the EEC buy our textiles, 
everyone sees in it a great conspiracy, with 
West German capitalism. I spent a day and a 
half in East Germany, discussing with my old 
Socialist comrade, who is Minister .of 
Technology, Mr, Hans Matyoph, appropriate 
technology, because he is concerned with 
science and technology and he is a committed 
socialist and also spent a little time with Mr, 
Willy Brandt, former Chancellor, and meeting 
people in the trade unions and in the industrial 
and political fields—after all, I am the 
Industries Minister of India and we have a 
large number of collaborations with West 
Germany, including our premier public sector 
undertaking BHEL which has collaboration 
with Siemens, a West German company, and 
with Crafts Works Union which is also a 
German company, and we have a large 
number of collaborations with them—now, 
this is all interpreted as if there is an effort on 
my part to sell out the whole thing. They are in 
the private sector and I admire them very 
rightly, whereas—ours are a part of the public 
sector here. I think, Mr. Vice-Chairman, Sir; 
that there is a great misconception about the 
role which international capital, the World 
capital and others play. 

Now, I forget whether it was Comrade 
Kalyan Roy or it was Mrs. Chun-dawat, who 
said.... (Interruptions) We will roll it; we will 
roll you with it. It was stated that Indian 
industrialists are going abroad. 

SHRI   KALYAN  ROY:   Yes,  I  said 

that................ 
SHRI GEORGE FERNANDES; Yes, 

you gave a whole list. They are put 
ting up factories elsewhere. Now, if 
they are closing their factories, we will 
take care of that. Whenever they go 
abroad, if they are going abroad 
against the interests of our country, 
we will prevent that. If they are go 
ing because other countries are inviting 
them, particularly countries of the 
third world, we shall look into that, 
because there are various situations. 
Today we are trying our best to use 
Indian skills, use Indian know-how, use' 
Indian workmen, use the money in 
the Arab world, use technology avail 
able, the best technology, available in 
Japan, Europe or America, to developi 
industries in the third world coun 
tries. ................... 

SHRI KALYAN ROY: Where the labour 
;s cheap, 

SHRI GEORGE FERNANDES: There is no   
cheapness of labour involved... 
(.Interruptions). 

SHRI KALYAN ROY; The Birlas are 
closing down factories in Calcutta and setting 
up a factory in Thailand. 

SHRI GEORGE FERNANDES: Mr. Vice-
Chairman, Sir, these are two different issues. 
International co-operation is one issue; a 
factory going sick or an industrialist cheating 
the exchequer of the country or robbing it, is 
another issue. We should not confuse these 
two issues. This is the trouble. I go on telling 
my friend, Mr. Kalyan Roy that these are two 
different issues. You are a scientific socialist. 
Be scientific in your approach to this problem 
also. How can you mix up these two issues? I 
have the Industries Minister of some 
developing country in the world almost 
everyday calling on me. I have industrial dele-
gations, sometimes two or three, visiting me 
every day. They want Indian skills to be made 
available to develop their countries' economy 
at the level of the State. 

AN  HON.   MEMBER:   How  can  we 
help? 
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SHRI GEORGE FERN ANDES: They 
believe in us. I am not speaking about George 
Fernandes or the Janata Government. I am 
speaking about the Indian people. I am 
speaking of Indian skills, Indian technology 
and Indian workers. I do not say anything 
about Janata workers. 

(Interruptions) 

AN HON. MEMBER: They were there for 
30 years. 

SHRI GEORGE FERNANDES: I am not 
disputing that. What is your quarrel? We are 
today, as a Government, making efforts to see 
that our cooperation with the countries of the 
third world does not stay at the level of 
exchange of mere platitudes like third world, 
all of us together, shoulder to shoulder and 
hand in hand. Not just that. We want 
something more. How are we going to use 
Indian skills, Arab money, western 
technology or any sophisticated technology 
from any part of the world to develop Indian 
economy and the economy of the countries of 
the third world? (Interruptions) Mr. Kalyan 
Roy, I do not know whether there is anyone 
living in the world whom you accept. I 
believe that the most revolutionary party and 
the most revolutionary Government in the 
world is the party and the Government of the 
Republic of Vietnam. I do not accept anyone 
else to be more revolutionary than the 
Vietnamese. No one has done more to 
establish the dignity of man, to struggle 
against imperialism, to struggle against 
colonialism and to struggle against all the 
might of money and weapons in the world. 
Will you accept what they say? Mr. Vice-
Chairman, Sir, I knew that Mr. Kalyan Roy 
would want some evidence. Here is the report 
of the FICCI delegation to Vietnam, July 6—
13, 1977. 

SHRI KALYAN ROY: The working class 
controls the power there unlike here. 

SHRI GEORGE FERNANDES: This is the 
trouble. Mr. Vice-chairman, how  does one    
convince a    man like 

Kalyan Roy? Someone must help me. What do 
the Vietnamese say? What does this 
delegation say? This is a relegation of Indian 
industrialists, many of whom, I am sure, you 
will not like to talk to. There are many against 
whom there are a number of cases pending in 
the various courts of law today. But this 
delegation, at the highest level, was invited by 
the Government of Vietnam. They went to 
Vietnam. This is what they say. They say: 
"FICCI is not a stranger to circles that matter 
in SRVN (that is, Socialist Republic of 
Vietnam). H.E. Mr. Phan Hien, Special Envoy 
of the Prime Minister of SRVN, visited New 
Delhi in February and at that time met the 
representatives of the Federation and 
welcomed the visit of a FICCI Delegation to 
his country as it will open new vistas of 
economic and commercial co-operation 
between two friendly nations." Further they 
say: "We were received in Hanoi by the 
Minister of Trade H.E. Mr. Dang Viet Chan, 
who spelt out the areas in which SRVN would 
like to receive support from Indian 
enterprises." It is a long report. All the things 
are there. The point I am going to make is how 
Vietnam, a socialist country, looks at foreign 
capital. What is its approach to foreign 
capital? It is high time we started 
understanding it and we are not carried away 
by some old thinking and prejudices. What do 
the Vietnamese say? I am now quoting from 
their law and not from the report of our 
delegation: "In Vietnam, private foreign 
investment may take one or three forms—
Comrade Kalyan Roy, underline 'private 
foreign investment' (1) investments in solely-
owned private enterprise, specialising in 
production for total export in "which case 100 
per cent equity ownership is possible. In other 
words, 100 per cent of foreign money by a 
private enterprise, by a multi-national can 
come into Vietnam and can exploit Vietnam; 
(2) investment in an enterprise jointly set up 
by foreigners and Vietnamese State-owned 
organisations in which case foreign equity 
ownership is limited to a maximum of 49 per 
cent and a minimum of 



 

[Shri George Fernandes.] 30 per cent of the 
taotal capital; and {3) investments by way of 
co-operating with Vietnam in the production 
and sharing of output. Production-sharing is 
subject to negotiations." And this is all for the 
private enterprise. Now, what are the areas 
where foreign investment is admitted, 
because some one here spoke about the Tatas, 
etc. Comrade Kalyan Roy spoke about the 
Calcutta Electricity and all that. I was amazed 
with some of the sloganeering that we 
generally get ourselves involved in. 

SHRI KALYAN ROY: Capitalist class is 
not involved there. 

SHRI GEORGE FERNANDES: I am not 
concerned with the classes in Vietnam, I am 
concerned with the conditions. Vietnamese 
people have a certain social and political 
system. We respect their social and political 
system. We have a certain social and political 
system. Some of us may be in complete 
agreement with it and some of us may not be 
in complete agreement but we have a certain 
social and political system. Whatever be the 
social and political system of Vietnam or of 
India, we are all interested, each one of us is 
interested in the development of our 
respective countries. The Russians are 
interested in their country, the Americans are 
interested in their country, the Vietnamese are 
interested in their country and we are 
interested in the economic development of 
our own country. 

SHRI ABU ABRAHAM (Nominated) : 
What you say is that Vietnam and Soviet 
Russia are in a position to accept these 
foreign companies without their economy 
being disrupted. 

SHRI GEORGE FERNANDES: This is the 
point, Mr. Vice-Chairman, Sir. 

One has to have confidence in ones ability to 
withstand the temptations of foreign 
monopolists. We had to take a decision 
regarding Coca Cola. Every conceivable kind 
of pressure was applied, even the workers of 
Coca Cola were mobilised to come and have 
a 24-hour non-stop dharna outside my house. 
Nothing was left undone. 

DR. V. P. DUTT: So, you are proving Mr.  
Kalyan Roy's  point. 

SHRI GEORGE FERNANDES: So, Sir, it 
is the character of your leadership, it is the 
character of your people. Why do you want to 
permanently live in a world where you think 
you are saleable? Why con't you stand up and 
say that we are not saleable, we shall have any 
equity participation, we shall have anybody to 
come here but we shall have on our terms and 
if it suits us, we will have and if it does not 
suit us, we will not have? 1 do not understand 
this crisis of character. What is this crisis of 
confidence where responsible people 
constantly say, "But they may purchase us"? 
Are you available for sale? I do not 
understand this. This is the point that I have 
been trying to repeat for the last several 
months, and this is the point that is constantly 
thrown at me. But the Russians can manage, 
the Vietnamese can manage. The Vietnamese 
are a very pragmatic people. They have 
confidence in themselves. It may be 
surprising to Comrade Kalyan Roy and this is 
what the Vietnamese say. What are the areas 
where the foreign investment is allowed 
there? The foreign parties may invest in the 
exploitation—you mark this term—of natural 
resources, in various branches of agriculture, 
industry, building, transport, etc. with the 
exception of those branches which the 
Government of the Socialist Republic of 
Vietnam reserves for itself. In other words, 
excepting defence, excepting public services, 
every other sector of the economy is available 
for 

231     Cresham and Craven of [ RAJYA SABHA ]  (Acquisition and Transfer    232 
India (Pvt.) Ltd, of    Undertakings)   Bill,   1977 



 

exploitation by even a multi-national. 
Obviously they know their country's erests. 
They would allow 100 per cent foreign equity 
provided whatever is produced is exported 
and the money comes to the country on their 
terms. They would allow 33 per cent or 49 
per cent equity provided there is adequate 
agreement on profit sharing. They would 
negotiate with you the terms if the domestic 
market is to be totally exploited. 

Therefore, Mr. Vice-Chairman, Sir, my 
submission is that where the multi. national 
question is concerned, it is not an issue which 
should unnecessarily agitate us. We shall 
have foreign investment in areas where we 
find it is absolutely necessary on terms that 
we shall lay down. We shall define them. We 
shall refine them whenever it is necessary. 
Even in the case of existing multi-national 
concerns, as has been done in two cases, 
someone might be asked to divest him. self 
from a certain area of production. If someone 
has to be asked to pack up and go for any 
particular reason, I would like to assure the 
House that we shall not hesitate to do so. 

Mr. Vice-Chairman, this debate has given 
me the chance to state these things. Comrade 
Kalyan Roy raised all these questions. 
Shrimati Chunda-wat too raised some of them 
but she must have felt that enough is enough. 
But this debate has given me an opportunity 
to make some of these clarifications. 

Now, there is this question of monopoly 
houses also, namely, that monopoly houses 
are the cause of sickness. I have already 
responded to this point. I believe, we will also 
need to take a correct look on this prohlem of 
monopoly houses. There is a certain 
definition under the M.R.T.P. Act which has 
been given to large houses, small houses and 
monopoly houses. There is a certain amount 
of growth in industry which, I believe,, is 
inevitable if you do not want an industry to 
get sick, if you do not want to have sick   
giants   on   your  lap.    Just  now 

you are having some sick babies. If you do 
not want to have sick giants, I believe a fresh 
look on many of your past policies in regard 
to industrial houses is also generally called 
for. Now, when we discuss monopoly houses 
in India, there are two ways of looking at it. 
One is that you have houses which have 
grown horizontally in a big way. I remember 
a couple of years ago, three or four years ago, 
one of the giant industrial houses in India 
wanted to market pickles. 

SHRI N. G. RANGA:  There is 5000 per 
cent profit in that. 

SHRI GEORGE FERNANDES: They said: 
We have a marketing organisation, we have 
an export organisation and we can handle 
pickles. Now, in this way there has been a 
proliferation of a number of companies, satel-
lites, inter-related, interlocked, and you have a 
huge monopoly house; a group of companies, 
under the overall umbrella of one house. 
Then, you have companies "which are giants 
in their own right. Today our biggest cement 
units in the country are of a capacity of 1200 
tonnes. The M.R.T.P. Act says that if the 
investment is Rs. 20 crores, it is a monopoly 
house. In a 1200-tonne cement plant the 
investment today is Rs. 27 crores. So a 1200-
tonne cement plant is a monopoly house. 
Across the world today they are going in for 
3000-tonne cement plants. 4000-tonne cement 
plants. Here we have cement plants of only 
1200-tonne capacity just now. That is all. We 
are now going in for 2000-tonne plants. By 
the present definition, Mr. Vict-Chairman, if 
there is one cement plant with investment of 
Rs. 20 crores plus, then it is a monopoly 
house. Of course, you would then say that 
cement is excluded. Then you try to find 
various loopholes. The point I am making is 
that when we discuss these matters we have to 
look at these questions from all aspects: Is it 
one single company, with the monopoly of the 
market, with resources with which they can 
manipulate or is it a proliferation 
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of companies with horizontal growth that has 
taken place over the years, and a number of 
companies having control, spreading their 
tentacles everywhere and liquidating or other-
wise taking over the medium and small units? 
I believe that these two are different questions 
and one will have to apply one's mind to them. 
We are applying our mind to them. We will 
come out with a policy to deal with this 
problem as it is before us today. But there is 
one aspect which again was touched by my 
friend, Comrade Kalyan Roy, and others, 
where, 1 feel, we shall have to do something, 
namely, no company should have the 
monopoly of the market or the monopoly of 
the production. Then, you run into trouble. 
The sector may be anything. It is not very 
important. Perhaps, one can go on debating on 
this whether it should be 31 per cent or 29 per 
cent and whether it should be 20 per cent or 
25 per cent. One can go on debating on this. 
But I would think that 30 per cent could be the 
reasonable limit. One could say that no one 
should have more than 30 per cent of the 
production. One could say that no one should 
have more than 30 per cent of the market. 
That is how you see that you take care of the 
economies of scale also. The idea is not to 
squeeze out anybody. The idea is not to make 
the units sick. But nevertheless, when we 
discuss about the big houses, when we discuss 
them by their size and when we discuss them 
by the monopoly status they occupy, I feel 
that it is necessary for us to look at this point 
from various angles. After all, these monopoly 
houses are there. 1 know Comrade Kalyan 
Roy dislikes all these industrial houses. But 
they are there. They are a fact of life today. 
None of us have the mandate today to say that 
these industrial houses should not exist. We 
cannot wish them away. They are there. 
Everybody is trading with them. The world is 
trading with them. From Vietnam to the 
Soviet Union, from Western    Europe 

to America and to Japan, public companies, 
private companies, Governments and non-
Governments, everybody is trading with 
them. To that extent, they are also 
contributing to their growth, everyone. The 
world order is so intertwined with each other 
today that each one is contributing to the 
growth of the other, in some form or the 
other. Therefore, Sir, they are there. How 
could we control them? How could we see 
that they do not create problems? There, I be-
lieve, Mr. Vice-Chairman, when we come 
with our industrial policy, all these issues will 
have been clarified and Comrade Kalyan Roy 
won't have any major grouse or grievance 
while dealing with our policies on these 
matters. 

A question was raised by Shrimati 
Chundawat about cement. She said that I had 
spoken about mini cement plants and German 
technology. She asked 'Why not Indian 
technology?' Mr. Vice-Chairman, there is a 
difference between the German technology 
and the Indian technology so far as mini 
cement plants are concerned. The Germans 
have developed a technology where for the 
mini cement plants, they are using the rotary. 
She referred to two units. Both the units are 
now closed down. The two units have been 
there, one near Trichy and the other near 
Lucknow. But they are not working for a long 
time. Our technology is based on the vertical 
shaft. Now, obviously, the rotary is a far more 
developed technology. But even there, Mr. 
Vice-Chairman, it is very interesting how the 
previous Government used to deal with it. I 
was in Jorhat a week back. The head of our 
institute there, the Director of the Regional 
Research Laboratory, met me and he showed 
me the drawings and the documents and all 
the work that they had done at the Regional 
Research Laboratory in Jorhat during the last 
three years to develop a single vertical shaft to 
produce cement through the mini cement 
plants with a capacity of 30 tonnes per day.   
Now, 
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for three years, this technology has been there 
in the Regional Research Laboratory in Jorhat. 
But the Government of the day did not allow it 
to come to the surface, just as for the last three 
years, even though the 'C.F.T.R.I. had an 
alternative, had a soft drink alternative, to Coca 
Cola, it was not allowed to come out of the 
Laboratory. So, by one decision, concerning 
the C.F.T.R.I., Mysore, you helped the foreign 
monopolists to operate in this country and you 
helped the multi-nationals to operate in this 
country, and even though the Regional 
Research Laboratory, Jorhat, had developed a 
technology in the mini cement plant sector, you 
had suppressed that for the last three years and 
you had allowed your own big tycoons to go 
into cement. The consequences are there. We 
are having a tremendous cement crisis today. 
There has been no building up of capacity in 
the last three years. We are doing whatever we 
can. We are immediately setting up three mini 
cement plants in the Eastern Region. One of the 
plants is now under erection and by the end of 
this month it is expected to go into production 
in Bhuj. And there, Mr. Vice-Chairman, I 
would like to make a submission in the context 
of what Mrs. Chun-dawat and some other 
Members said about import of foreign 
technology. I believe that wherever it is 
necessary we should import foreign 
technology. We need not wait. Because five 
years hence we shall be developing our tech-
nology, so we should wait, I do not subscribe to 
that theory. We shall have to start with other 
experimentation now. We do not have to start 
with analysing every scientific theory now. If a 
technology has advanced to a certain stage and 
if that technology is available for a price, we 
should buy it, we should ply it, we should 
refine it, put our scientists on the job of - 
refining it. But telling a scientist to start his 
work on finding out what qualities are there in 
coal, although someone has already found cut 
what qualities are there in coal, I do not 

subscribe to that theory. If anyone tells in this 
country a scientist or a politician or an 
industrialist or an academician that already a 
technology is available, all the qualities of 
coal are known, you say: No, that is foreign, 
you should start with scrap—now this is the 
proposition which I say is absurd. I will not 
subscribe to this theory. This is not to say that 
we should not develop our technology. It must 
develop. We are putting a lot of money for 
research. This year for science and technology 
there has been a budget allocation of Rs. 350 
million. Next year it will be more. This is not 
to speak of the research and development 
which a number of private sector undertakings 
or public sector undertakings are going to put 
in. Therefore, so far as technology is 
concerned, there are certain things to be done 
and we shall do them. 

So far as the mini cement plants are 
concerned, we will use our techno, logy and if 
German have something to offer—their own 
rotary type plant is being commissioned this 
month, I am sending a couple of engineers to 
size up that plant, to see whether we can bring 
that technology here, to see whether it is 
economical and useful and to see whether it 
fulfils all our requirements—we shall use that 
technology here. 

Mr. Vice-Chairman, Swadeshi Mills was 
referred to and a lot of tears were shed. Of 
course, it was referred to in the course of the 
debate by Mrs. Chundawat, but earlier also, in 
the afternoon I think it was Shrimati Habi-
bullah who made a reference to it and in the 
process she almost shed tears. I am glad to 
see that Congressmen also can have some 
time for tears. Talking to me about workers    
being 
shot. . . . .(Interruptions).   We will have 
to find that out. 

SHRI DEVENDRA NATH DWIVE-DI:   
And not crocodile tears, I hope. 

SHRI GEORGE FERNANDES: We will 
have to find out that.   Now you 
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are   talking  to   me   about  firing    en 
workers.   Of course, no one should use guns, 
but hypocrisy must have    also some limits.   
Words must sound genuine.   Even if there is 
no genuineness, at least the    words must 
sound    genuine.   Even if a political point has 
to be scored, it must appear to be genuine, 
howsoever hollow it may be.   Mr. Vice-
Chairman, true, in Swadeshi Mills there has 
been an incident.   According to the 'National 
Herald'  12 people have been killed and 
according to rest of the papers five people have  
been killed.    It  re  a tragedy.    To me    it is  a 
tragedy beyond words.    My life has been with 
the working class    of the   country   and   it   
will   always   be with   them.    Comrade  
Kalyan     Roy was saying that     there     is a 
question There is no question.   I do not accept 
the khandani idea of sitting in    this chair and 
we are here by sheer accident.    The    people 
of    Muzzafarpur elected me, the Janata Party 
was returned with the majority, so we   are 
here.    The   people   of   India   decided; 
otherwise, we will be there.   Then we do  not  
know  whether  some  of  you will  let us be 
alive or not, whether you will allow us to be 
there or you will send us to the Tihar Jail or   to 
some other jail, I do not know.   But I do not 
subscribe to this theory, none in my party 
subscribes to this theory that we are destined to 
remain   here. My grandfather,  my father,    
now    I; then my son and then my grandson— 
we do not subscribe  to this theory. We know, 
there are people in     this country  and  
probably,   Mr.  Dwivedi, you know who they 
are who subscribe to this theory.   We do not.   
So, my life is with the workers, with those 
people with whom I have spent 30 years   of 
my public life.    I have gone on   the 
pavements  with  the  workers,     with the 
students, with the youth, with the landless 
labourers, leading   the struggles, getting 
beaten up.   And now you are    shedding tears.    
Were   any tears shed all these years?    
Condemn police firing arvays  not only when 
one    is in the    Opposition.   Human    life    is 

human life.    The value of human life does not 
suddenly get magnified when you  go   into  
the  Opposition and    its value is not devalued 
when you    are in power.   If anybody has 
done anything wrong in Kanpur in the Swa-
deshi   Mills,  such people should     be 
punished.    It is not for me to speak on  the 
subject.    The Home Minister will make a 
statement if a statement is called for.   If a 
statement is called for, he will make a 
statement.    But I am only submitting that it is    
not my area; I am not qualified to speak on it.   
But certainly as a trade union man, I will most    
certainly    condemn it  and  will   most  
certainly  condemn any police firing anywhere 
as I have condemned    and as    I have    
fought against any kind of victimisation    of 
workers,   any  kind  of effort  to  crush the 
working class movement or    the working 
people.    But again the Swadeshi Mills 
problem, is it a new problem?   It is a problem 
which we have inherited   from  you.    
Whosoever     is running it—and I think it is 
Mr. Raja Ram Rajpuria who is responsible   
for running  it—we have inherited     this 
problem  from  you.    But  we have   to solve 
it.    That is what I have to say. I am not saying 
that because we have inherited a large number 
of problems from you, therefore, we shall do 
nothing about it.   We shall go on speaking 
about  it.    But please  bear with  us. Let us go 
by certain values,  go     by certain standards, 
accept certain standards,    certain values.    Let 
there    be sincerity,    let there  be genuineness. 
Political differences are one thing.. .. 
(Interruptions) . . .Yes,  by all  means. Political 
differences     are  one  thing. But where 
human values are concerned, let there not be 
any hypocrisy involved there, as some times 
one sees. That way, we will not succeed in 
building any new quality of life in    our 
country.    That is how we take every issue.     
(Interruptions).. .This has nothing to do with 
the point made about the Swadeshi Mills. 

DR. V. P. DUTT: Haven't your Prime 
Minister, your Defence Minister, your 
Minister for petroleum and Chel micals also 
been from this side? 

239    Gresham and Craven of [ RAJYA SABHA ]  (Acquisition and Transfer    240 
India (Pvt.) Ltd. of   Undertakings)   Bill,   1977 



241      Gresham and Craven of    [ 7 DEC. 1977 ]    (Acquisition and Transfer      242 
India (Put.) Ltd. of   Undertakings)    Bill.   1977 

SHRI GEORGE FERNANDES:   Yes, it is.    
Ultimately,  as it is said,    we will one day all 
be dead and    gone and we are all children of 
some man somewhere.    So one can always 
have that  point.    But  we  are     concerned 
with principles; we are concerned with 
policies.    Today there may be many people 
who are fed up with what    is happening, who 
are upset at the way the things are being taken.    
But we are concerned with the way   many of 
you  are,  once     again,  being    able  to accept 
one leader, one voice, one opinion, one this 
thing and one that thing. If you suddenly see 
the light  of the day    and say,  "Alright,     
enough    is enough", we shall welcome you 
with open arms.    We  shall forget and we 
shall forgive the past.    But We shall not forget 
and forgive the    crimes of the criminals.    
That is different.    We shall make a distinction 
there... (interruption) .. .I always said this in all 
my underground bulletins.    It is not of today.    
I did not give up hope for the Congressmen.    I 
said, "I am sure, at some point of time they 
will    go through a traumatic experience  
which will  restore to them their     values". 
This is my hope.    I always used   to say so.    
"For many of you," I said, "I always have hope 
and I still   have hope". 

So, Mr. Vice-Chairman, so far as this 
Bill... 

SHRI DEVENDRA NATH DWIVE-DT:...   
is  concerned... 

SHRI GEORGE FERNANDES: Well, you 
asked for it, Mr. Dwivedi. You cannot make a 
complaint. You asked for it. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): The lesser the 
interruptions, the better it is. It is getting on to 
5 O'clock. 

SHRI GEORGE FERNANDES: Well, all 
of you have been asking for it. I would have 
liked this Bill to be passed in exactly five 
minutes.   It did 

not need more than five minutes.   But you 
raised all the points. 

SHRI D. P. SINGH (Bihar): It has been 
interesting to hear our hon, friend, Mr. 
George Fernancles, in many meetings at 
Chowpatty and in the trade unions. We love 
him and admire him. But will he kindly be 
considerate to us and look at the clock and 
come to the point of the Bill under 
consideration? 

SHRI GEORGE FERNANDES: Mr. Vice-
Chairman, if I were to deal with all the points 
that Mr. Kalyan Roy has raised, I will have to 
carry over the debate... 

AN HON. MEMBER: That credit goes to 
Mr. Kalyan Roy. 

SHRI GEORGE FERNANDES: And also 
Mrs. Chundawat. You cannot absolve her and 
also some others who tried to ask questions 
from that side. Mr. Vice-Chairman, as far as 
the Bill is concerned. .. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Not much to say. 

SHRI GEORGE FERNANDES:... as I said, 
the Bill has been accepted by the entire 
House. We are happy that this company has 
turned the corner, and we expect the company 
to do better this year and show a profit this 
year. The suggestions made by the hon'ble 
Members on how we should see that this 
company is run properly and particularly 
about its amalgamation or otherwise at a later 
date will be kept in mind and we shall take a 
decision at the appropriate time. I commend 
this Bill for consideration. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): The question is: 

"That the Bill to provide for the 
acquisition and transfer of the undertakings 
of Messrs. Gresham and Craven of    India   
(Private)   Limited 
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[The   Vice-Chairman] 
for the purpose of ensuring the continuity 
of production of goods which are vital to 
the needs of the Railways and of the 
industries manufacturing engineering 
products and for matters connected 
therewith or incidental thereto, as passed 
by the Lok Sabha, be taken into considera-
tion." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): We •shall now 
take up clause by clause .consideration of the 
bill. 

Clauses 2 to 33 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula, the 
Preamble and the Title were added to the Bill. 

SHRI GEORGE FERNANDES: Sir, I 
move: 

"That the Bill be passed." 
The question was proposed. 

SHRI DEVENDRA NATH DWIVE-DI; 
Sir, I wanted to seek certain clarifications 
from the hon'ble Minister. Mr. George 
Fernandes has the enchanting habit of 
speaking for hours together and talking about 
almost every subject under the sun and yet not 
saying anything of substance. 

Sir, I heard him for more than an hour. I 
had a meeting of the Congress Parliamentary 
Party but I decided not to attend it because I 
thought that he was going to say something 
new about the so-called new Industrial Policy. 
But after hearing him I feel a sort of constraint 
to ask a few questions of him. 

Sir, he has a philosophy, and that 
philosophy is to the cake and it too, to go on 
saying things which are contradictory to each 
other. He has given a few examples. He has 
criticised the Congress for having done 
nothing in the past thirty years. He has taken 
pride in the     manner     in which the 

Indian skill is being solicited by the countries 
of the third world. It is not as if the Indian 
skill which is being solicited in the third 
world countries was catapulted into the 
atmosphere the day the Janata Party was 
installed in the Government. If he is proud of 
the Indian skill—and I am proud that he is 
proud of the Indian skill—it is the result of the 
thirty years of achievement under the 
Congress rule. It is because of our policies, 
industrial, agricultural and the overall 
economic policy, that we are in a position to 
export technology to the third world countries. 

He has spoken against dogmatism and 
doctrinnaire approach and went on asking 
Comrade Kalyan Roy as to what was the 
latest book that he was relying on. I think it 
was his way of em-phasing that doctrainnaire 
approach which has not helped and yet he 
took strong exception to Nehru's flexibility 
and Nehru's love for ''Nevertheless" and 
"However". Sir, when you say "Nevertheless", 
when you say "However", he was saying that 
you are not "dogmatic", you are not 
"doctrinnaire". There is "however'' side of the 
picture also. When you are taking a "pragma-
tic view" rather than a "doctrainnaire" 
approach view then you talk of "Never-
theless". 

Mr. Fernandes quoted from a certain 
publication from the Government of Vietnam 
and he very rightly said that the Government 
of Vietnam is the most revolutionary today. 
Probably he was saying this for the benefit of 
Mr. Kalyan Eoy. He also talked about how 
pragmatic they are. Then he criticised the 
1956 Resolution and "However" and 
"Nevertheless" approach of Nehru, and said 
that after enumerating the fields which, 
according to the Resolution, should be under 
the State or the public sector, there was a 
proviso that even the private sector may have 
a role to play. 

Now, is this not what the Government is 
doing? In this not what the hon. George 
Fernandes has done by allowing Tata to     
operate     in a field 
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which, in his own opinion, legitimately 
belongs to the public sector? He is adopting a 
flexible approach. At least that is what he 
says. He has criticised the previous 
Government for having allowed multi-
nationals to grow and he goes on saying 
things and then immediately after that he says 
that multi-nationals are a fact of life, and then 
he advises Mr. Kalyan Roy to accept multi-
nationals as a fact of life and talks about the 
compulsions of international economic co-
operation. Of course, we are living in an inter-
dependent world. Of course, we believe in 
flexibility. We should be proud of the fact that 
this country did not adopt a doctrinaire 
approach, thanks to the dynamic leadership of 
Nehru for whom he has nothing but allergy. It 
is due to his dynamic leadership that we are in 
a position where we have created an 
infrastructure for planned development in this 
country. 

For the past seven months, all the 
spokesmen of this Government including his 
erstwhile predecessor, Mr. Brij Lai Verma, 
have been talking about the new industrial 
policy. I waited for him to say something, I 
thought he would give some glimpse of the 
new industrial policy but all that I could get 
from him is: According to the new industrial 
policy, man is in the centre of the cosmos. Let 
me remind Mr. Fernandes of a little article 
that Nehru wrote and which has been pub-
lished as "Basic Approach". That article was 
published in the New York Times magazine, 
and he said just that. He said that the 
difference between democracy and other 
forms of Government is that in a democracy 
man is in the centre of all the value systems in 
our approach to everything. And he said, 
inasmuch as certain other forms of 
Government do not accept this basic premise 
that man is the centre of everything, to that 
extent he believes in democracy and to that 
extent, therefore, he rejects the other forms of 
Government. Then he went on saying that a 
stage has been reached when, for all practical 
purposes, both America and Russia adopt 
more or less a 

similar approach to various problems to 
which exception was taken. And Toynbee 
protested in the West, saying '•No; the West 
did believe in democracy and all that". And 
there was a certain Russian academician who 
protested. 

I have just given a little detail only to make 
one point: That this is not a new discovery of 
Mr. Fernandes. This is what the builder of this 
country, Nehru, said a long time back and 
according to whatever he said unconsciously 
today, I am absolutely convinced that Mr. 
George Fernandes is an unconscious student 
of Jawaharlal Nehru, an unconscious disciple 
of Jawaharlal Nehru  ... 

DR. V. P. DUTT: And an unwilling 
follower. 

SHRI DEVENDRA NATH DWIVE-DI: ... 
and an unwilling student of Jawaharlal Nehru. 
I am glad that he believes in flexibility and 
that is what Nehru meant when he talked of 
"However" and "Flexibility". Now, as a 
matter of fact, I wanted only to seek certain 
clarifications. I want to ask two or three 
questions. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Quickly, please. 

SHRI DEVENDRA NATH DWIVE-DI: 
Very quickly. And I hope he will show a little 
bit of brevity. What is the basic difference 
that he has with the 1956 Industrial Policy 
Resolution? Now I admit that there is nothing 
sacrosanct about the 1956 Resolution. For that 
matter, I believe there is nothing sacrosanct 
about anything political, economic or 
anything. But, then, what is the fundamental 
basic difference that he has—this Government 
has—with the 1956 Resolution? That is No. 1, 
No. 2, with regard to the approach underlying 
the 1956 Resolution.... 

DR. RAM KRIPAL SINHA: Do you want 
another? 

SHRI DEVENDRA NATH DWIVE- 
DI: No. Are you criticising the Minis 
ter, your colleague?
 
, 



 

THE      VICE-CHAIRMAN (SHRI 
U.   K.   LAKSSHMANA   GOWDA):    We 
do not have to sit beyond 5.15. 

SHRI DEVENDRA NATH DWIVE-D'l: 
No. 2: Have those differences been spelt out 
so far by the Government? And, if so, how 
soon should this House expect that the so-
called new industrial policy spelling out the 
bright ideas, which will usher this country into 
a 'brave new world' will come about and 
whether this House in this session will be 
allowed to discuss that Resolution? And, 
lastly, I just want to give a piece of advice to 
Mr. George Fernandes, if I may say so, 
without being presumptuous—he and I are of 
the same age and he and I have known each 
other and I have always admired his radi-
calism. I have been a Member of the Rajya 
Sabha only for three years; I am not an old 
parliamentarian; but I know something about 
parliamentary traditions and parliamentary 
conventions. Party differences are there. I 
think that every Opposition man, anybody 
who is in the Opposition, must criticise the 
Government and everybody who is sitting 
there should defend himself and criticise the 
Opposition. I am reminded of what Winston 
Churchill had said: "Whenever I am the Prime 
Minister of Great Britain, I am absolutely 
convinced that the Opposition Leader is 
talking rot. And whenever I become the 
Leader of the Opposition. I am absolutely 
convinced that the Prime Minister is talking 
rot." So this kind of rule is inherent in the 
system. But, all the same, Mr. George 
Fernandes is not the Minister of Industry of 
the Janata Party. He is my Minister of 
Industry; he is our Minister of Industry; he is 
the Minister of Industrial Development-—or 
whatever is the nomenclature—of India. I ap-
preciate his agony. I am very sorry for what 
has happened to his brother— I am as sorry as 
he is. I knew when it happened because I 
know him, I have met him and he has met 
me—his brother I am talking about. Really, it. 
is such a human thing that it will shock any 
man      worth his salt.    But. 

must he bring partisan approach to every 
speech that he makes in this House or in the 
other House? Must he always indulge in past-
ism? Must he continue to be an Opposition 
leader and the Minister one at the same time? 
Yes, he has thrived as an Opposition leader. 
But now he is a Minister and I think as a 
Minister he should talk only as a Minister. 
That is the piece of advice I want to give to 
him. And then 1 will request him to reply to 
all the points that I have made. 

SHRI GEORGE FERNANDES: Mr. Vice-
Chairman, Sir, I am grateful for the advice 
that my esteemed friend Mr. Dwivedi has 
given me. While I think he has a point when 
he says that as a Minister I am a Minister of 
the Government, when I speak for the 
country, I speak for all of us, which will 
include Mr. Dwivedi and everyone else who 
sits with him. But when we are engaged in 
discussing policies, those policies cannot be 
completely divorced from the past. After all, 
we have inherited a certain past—political, 
economic and social past. Some of it is good; 
some of it is not so good. Now, such a thing is 
bound to happen in certain situations where it 
will become necessary to remind people of the 
past so that the future may not be as bad as the 
past and none of us may create situations 
where the future will once again be full of 
pitfalls. I am certainly grateful to him for his 
very friendly and very appropriate advice, but 
I hope he understands and appreciates that any 
positions that are taken here or any statements 
that are made here are not with a malice but 
with a desire to see that things are rectified so 
that the future at least does not go the way 
some of us sometimes fear may go. 

He has asked me three very specific 
questions. What is the fundamental difference 
that we have with the 1956 Resolution? Have 
all those differences been spelled out? How 
soon will the new Resolution come? And will 
the current session have a chance to dismiss 
it?    My   hon. -    friend  here   said 
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that it will take me into another hour's 
discussion at least. I made it clear earlier that 
I did not wish to discuss the Industrial Policy. 
I thought that we should discuss some of the 
points that were raised, that were constantly 
being hammered by the Members. If the 
record is seen, they raised questions some of 
which I have not answered. 

Now, I have off and on stated what the 
differences are. In fact, even now, in the 
course of this hour and more, I had mentioned 
as to how the 1956 Resolution was primarily 
an all-things-to-all-men kind of resolution. 
Putting man in the centre is an abstract thing, 
but we want to concretise it by taking the 
industry, by diffusing the industry from the 
urban to the rural, from the big to the small, 
from the small to the cottage. And the 
spelling out of these policies is being done, 
and the new Industrial Policy will be 
presented to this House before the House 
adjourns in the current session. So the House 
will have a chance to discuss it and I will 
have my say on the Industrial Policy in all its 
manifestations and ramifications when the 
time comes, before the end of this session 
which, I think, closes on the 23rd or 24th of 
this month. 

He has also made one or two points arising 
out of my speech. I do not want once again to 
get into one more debate. Of course, I am 
proud of India's skills and I have been 
speaking about India's skills for years. In fact, 
it has been my case that there is so much skill 
available in this country and so much talent is 
available in this country, and it is all being 
wasted by the wrong policies of the Congress 
Government. But I do not think the Congress 
Government can take credit for the skills in 
this country. Now, these are two different 
things. For instance, five years from today, if 
my party will be out of power, I do not think it 
will be proper for me to say that we developed 
India's skills. India's skills have been there, 
India's skills are inherent; they are there. The 
kind of carpets     that our people 

produce, they have been producing for I do 
not know how many hundreds of years or 
thousands of years. And this kind of silk, this 
kind of anything— you name it, our people 
have been producing it. I was told that in the 
area of ship-building, we were among the 
pioneers and I think even Nelson's fleet had 
ships that were built in Bombay. Therefore, if 
you say that the skills are something that we 
have acquired in the last 30 years, I think it is 
something on which we are on two different 
wave-lengths. 

Again when we discuss development, I 
have said this before and I do not want to 
repeat myself, but nevertheless I would like to 
say that we cannot make the point that when 
the British ruled this country for 100 years, 
they built in these 100 years 60,000 
kilometres of railway lines, but the Congress 
ruled this country for 30 years and in these 30 
years, they have built only 2,800 kilometres of 
railway lines. How does one compare in the 
matter of development? One may say that the 
British did everything to develop this country 
because they built 600 to 800 kilometres of 
railway lines every year when they ruled over 
us, and the Congress built only 100 kilometres 
of railway lines per year in the last 30 years? 
Therefore, how does one bring out these 
differences of a country moving forward and a 
certain dynamism which takes the country 
forward, of the inherent skills manifesting 
themselves and a certain normal routine 
development taking place, while the entire 
country, the whole country is being pushed 
backwards? The same point is there about the 
Industrial Policy. Thirty years of industrialis-
ing and twenty-one years of the famous 1956 
Resolution—I am sure you do not like to 
mention it as 30 years; let us say, 17 years of 
Mr. Nehru's effort to build India—has taken 
the country to a point where 60 per cent of 
your people live below the poverty-line, 
where 75 monopoly houses, in your own 
words and in words of many of our esteemed 
colleagues, are dominating  India's economy 
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[Shri George Fernandes.] and are having a 
stranglehold on India's economy, where we 
have inherited 40 million unemployed people, 
where next month or in the next two months 
we are going to have six million more 
unemployed. All this is the heritage which the 
great builder has left for us. Therefore, when 
we discuss these questions, I am sure we 
understand the nuances, we understand the 
points which each one of us is trying to make. 
I am not trying to score a debating point. I am 
sure Mr. Bwivedi is also not interested in 
scoring a debating point. Obviously we belong 
to two different parties. He believes that I 
have something very personal perhaps about 
Mr. Nehru and his family. I have nothing 
personal, nothing at all that is personal about 
them. 

He also believes and he has discovered that I 
am in fact—he used the term— an unwilling 
follower of Mr. Nehru. And 1 only hope. not 
of his daughter. 

THE      VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): The 
question is: 

That  the Bill be passed". 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): The House stands 
adjourned till 11 A.M. tomorrow. 

The House then adjourned at 
sixteen minutes past five of the 
clock till eleven of the clock on 
Thursday, the 8th. December, 1977. 
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